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CSNTRIG:-A-DMINISTRA>TIVE t r ib u n a l  ̂ JABALPUR BENCH 

... CIRCUIT COURT SI'TTBIG AT BILASPUR

O r ig in a l  i m p l i c a t i o n  N o . 8 9 2  o f  2003

B i la s p u r ,  t h i s  th e  1 6 th  d a y  o f  M arch, 2005

H o n 'b le  S h r i  M*P,  S in g h , V ic e  C hairm an  
H o n 'b le  S h r i  Madan Mohan, J u d i c i a l  Member

B h a n g i Ram, Son  o f  S h r i  D ukhi Ram, 
a g e d  a b o u t  53 y e a r s .  O c c u p a tio n  -  
S e r v i c e ,  R /o .  V i l l a g e  -  G ir i j a p u r a ,  
T e h s i l  -  B ek u n th p u r , D i s t r i c t  -  
K o r ia  (CG) . A p p l ic a n t

(By A d v o c a te  -  N one)

R e sp o n d e n ts

V e r s  u s

1 .  U n ion  o f  I n d ia ,  th ro u g h
th e  G e n e . M anager, S J 2 . R l y . ,
New D e l h i .

2 .  A s s i s t a n t  D i v i s i o n a l  E n g in e e r ,
S . E .  R ly , M anendragarh,
K o r ia  (MP) .

3 .  S e c t io n  E n g in e e r  ( R a i l  p a t h ) ,
S . E ,  R l y . ,  B ek u n th p u r R oad, .
K o r ia  (MP) . '' . . .

(By A d v o c a te  -  S h r i  M»N. B a n e r je e )

Q R  D a R ( O r a l )

By Madpin Moh&n, J u d i c i a l  Member -

By f i l i n g  t h i s  O r ig in a l  A p p l i c a t i o n  t h e  a p p l i c a n t  m s

c la im e d  t h e  f o l l o w i n g  n^iin r e l i e f s  *

" ( i )  t o  i s s u e  a  w r i t  in' t h e  n a t u r e  o f  niandamus f o r  
a p p l i c a n t  t o  w ork a n d  mark h is  a t t e n d a n c e  a s  u s u a l  t o  
t h e  r e s p o n d e n t  a u t h o r i t i e s ,

( i i )  t o  i n s t r u c t  t h e  r e s p o n d e n t  a u t h o r i t i e s  t o  
r e l e a s e  t h e  s a l a r y  o f  t h e  a p p l i c a n t  from  t h e  2 1 . 7 . 0 3  
t o  2 8 . 7 . 2 0 0 3  w i t h  i n t e r e s t ^

( i i i )  t o  i n i t i a t e  t h e  p r o p e r  e n q u ir y  a g a i n s t  t h e  
r e s p o n d e n t  N o . 3 f o r  h i s  a b u s in g  a n d  m is c o n d u c t  t o  t h e  
a p p l i c a n t ."

2 . T h e b r i e f  f a c t s  o f  t h e  c a s e  a r e  t h a t  t h e  a p p l i c a n t  i s
y

w o r k in g  on t h e  p o s t  o f  Gangraan a n d  i s  s e r v i n g  u n d 4 r  t h e  

r e s p o n d e n t s ,  ife b e lo n g s  t o  S c h e d u le d  C a s t e  co sn m u n ity . W h ile  

he w as w o r k in g  in  n i g h t  p a t r o l l i n g  fro m  K a to ra  t o  S u ra jp u r

h is  a t t e n d a n c e  in  t h e  a t t e n d a n c e



register# the respondents deducted his salary treating 

him absent for the period from 17*7#2003 to 25 .7 ,2003  

and 27*7.2003 to 8 .8 .2 0 0 3 . ^he applicant s\ibraitted 

several complaints against the said action but the 

respondents have not considered his case. Hence, this 

Original Application.

3 . None for the applicant. Since it  is an old case

of 2003# we proceed to dispose of this Original Applica­

tion by invoicing the provisions of Rule 15 of CAT ' 

(ProcJedure) Rules# 1987. Heard the learned counsel for 

the respondents,

4 . The respondents in their reply mentioned that the

applicant was advised to submit his application for 

leave for the absence period but he has not submitted 

any application in this regard. Hence# at this stage

no relief aan be granted to the applicant and this DA 

is liable to be dismissed.

5 . Thus# we feel that ends of justice would be met if

we direct the applicant to make a representation 

regarding his claim to the respondents within a period ol 

one month from the date of receipt of a copy of this 

order. We do so accordingly. If the axi^licant complies 

with this# the respondents are directed to consider and 

decide the said representation of the applicant within

a period of two months by passing a speaking# detailed 

and reasoned order# from the date of receipt of the 

representation from the applicant.

6 .  % e  Original Application stands disposed o f. No

costs.

* 2 * %

(Madan^ohan) (M .P . Singh)
Judicial Member Vice Chairman

♦SA“


